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New Delhi, the 12th August, 1999

G.S.R. 586 (E).—In the Notification of the
Government of India in the Ministry of Agriculture,
Department of Agriculture and Cooperation No. 371 (E),
dated 20th May, 1999 published in the Gazette of India
(Extraordinary), Part II, Section 3, Sub-section (i) dated
20th May, 1999 :—

(1) at page 18

in para 6, for "the licence is applied" read "the li-
cence is applied subject to a maximum of rupees seven
thousand five hundred";

(2) at page 19

for lines 2 and 3 substitute "house hold purposes
and registered as such shall be rupees two hundred fifty
for every place."

[F. No. 19-3/96-PP. I (Vol. III)]
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